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1

10.8.1984-
6.9.1984
9.10.1984
3.1.1985
19.2.1985
17.6.1985
20.11.1985
31.12.1985
11.2.1986

Reminder to State Government

21.12.1987

13.1.1988

Home Minister wrote to the Chief Minister, Jammu and Kashmir 
to examine the matter expeditiously and convey the concurrence.

Reminder to State Government

12,1.1988
(Received in Desk on 
14.1.1988)

The Chief Minister, Jammu and Kashmir informed ‘Ihis matter, 
has no doubt, remained under our consideration for quite some 
time. We will, however, convey our views shortly”.

10.8.1988 -
06.1.1989
04.4.1989
10.7.1989
26.10.1989 
15.12.1989— J

Reminder to State Government

Indian Nationals In Jails of Different 
Countries

276. SHRl LK. ADVANI: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state:

(a) the number of Indian nationals lan­
guishing in jails in different countries as on 
date, country-wise and the number of de­
fence personnel out of them in each case;

(b) the number of cases taken up by 
Government with the concerned countries 
for their release, country-wise; and

(c) the number of Indian nationals re­
leased by each cournry during each of the

last three years and the current year so far?

THE MINISTER OF EXTERNAL AF­
FAIRS (SHRl I.K. GUJRAL): (a) and (b). 
Information as on 26.12.1989 available in 
respect of 56 countries is given in statement 
I below. The list of countries where there are 
no Indian natbnals in jails as on the same 
date Is given in statement II. In respect of the 
remaining countries, information is being 
collected and will be placed on the Table of 
the House.

(b) All cases of Indian nationals de­
tained in foreign countries are taken up by 
our Missions with the concerned local au­
thorities as soon as information regarding



such ddtenttons are available with a view to that the prisoner receives adequate legal
(1) securing their release and ensuring that assistance; (3) obtaining consular
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our nationals are not in prison for an unrea- to the prisoners; and (4) protecting the ie>
sonably bng tinte without trial; (2) ensuring gitimate interests of the prisoners.
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STATEMENT.il
S.No. Name of Country

List of countries where there are no Indian
Nationats in Jails 20. Lebanon

S.No. Name of Country 21. Madagascar

1 2 22. Morocco

1. Algeria 23 Mozambique

2 Botswana 24. Poland

3. Brazil 25. Rumania

4 Bulgaria 26 Senegal

5 Chjie 27 Seychelles

6. China 28. Somalia

7. Colombia 29 Sunnan)

8 Cuba 30 Tanzania

9. Czechoslovakia 31 Tnnadad And Tobago

10. Ethiopia 32. Tunisia

11. Finland 33 Uganda

12. Germany (GDR) 34 USSR

13. Ghana 35. Venezuela

14. Guyana 36. Socialist Republic of Vietnam

15. Hungry 37 Yeman Arab Republic

16. Ivory Coast 38. Zaire.

17. Democratic People’s 
Republic of Korea

Absorption of Extra Departmental 
Employees

18. Republic of Korea 277. SHRI L.K. ADVANI: Will the

19. Laos
Minister of COMMUNICATIONS be pleased 
to state:




